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MINISTRY OF RAILWAYS 

[North Central Railway (Engineering Department)] 

NOTIFICATION 

Prayagraj, the 13th May, 2025 

S.O. 2150(E).—In exercise of the powers conferred by sub-section  (1) of clause 20A of section 2 of the 

Railways Act 1989 (24 of 1989) and Railways Amendment act 2008 (11of 2008) (hereinafter referred to as the said 

Act), the Central Government after being satisfied that for the public purpose the land the brief description of which 

has been given in the schedule Annexed hereto is required for the purpose of execution of special Railway Project 

(Construction of 2 lane ROB in lieu of L-Xing No. 19 between  Chunar-Chopan in the state of Uttar Pradesh) here by 

declares its intention to acquire such land ; 

Any person interested in the said land may within a period of thirty days from the date of publication of this 

notification in the official Gazette, raise objection to the acquisition and use of such land for the aforesaid purpose 

under sub-section (1) of section 20D of the said Act; 

Every such objection shall be made to the competent authority namely, District Magistrate Mirzapur in 

writing and shall set out the grounds thereof and the competent authority shall give the objector an opportunity of 

being heard either in person or by legal practitioner and may after hearing such objections and after making such 

further enquiry if any as the competent Authority i.e. District Magistrate, Mirzapur thinks necessary by order either 

allow or disallow the objections; 

Any order made by competent Authority under Clause 20D (3) sub-section (2) of section 20 D of the said Act 

shall be final; 

The land plans and other details of the land covered under this notification are available and can be inspected 

by the interested person at the aforesaid office of the Competent Authority. 

SCHEDULE 

Brief description of the land falling in Madihan Tehsil of Mirzapur District for the construction of 

two lane ROB in lieu of L-Xing No.19 between Chunar-Chopan Railway station of NCR in the 

state of Uttar Pradesh, with or without infrastructure. 

Sr. 

No. 

Name of Tahsil Name of Village Type of Land Gata No. Acquired Area 

(in Hec.) 

1 2 3 4 5 6 

1 Madihan Darban AGR. 346 0.3600 

AGR. 347 0.1650 

AGR. 350 0.1500 

 Total 0.6750 
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2 Madihan Hinaota NALA/AGR. 1 0.0100 

AGR. 3 0.0900 

AGR. 4 0.0900 

AGR. 100 0.0530 

Banjar/AGR 101 0.0480 

Kabristan 102 0.0120 

 Total 0.3030 

3 Madihan Dadara AGR. 6 0.0150 

AGR. 7 0.0200 

AGR. 8 0.0400 

AGR. 9 0.0300 

AGR. 10 0.0580 

AGR. 13 0.0240 

AGR. 14 0.0480 

AGR. 15 0.0480 

AGR. 16 0.1060 

AGR. Total 0.3890 

    Grand Total 1.3670 

 [e-F. No. NCR File No. NCR -HQ0ENGG (CORR)/9/2024-O/o Dy.CE/Br./L/ALD (Computer No. 115213)]  

S.C. JAIN, Principal Chief Engineer 
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